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MR. DEPUTY-SPEAKER: Now, we will take up Item No.48 — Prohibition of Child Marriage Bill, 2006.
Shrimati Renuka Chowdhury.

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI RENUKA CHOWDHURY): Sir, I beg to move:

“That the Bill to provide for the prohibition of solemnization of child marriages and for matters
connected therewith or incidental thereto, as passed by Rajya Sabha, be taken into consideration.”

Sir, through you, I would appeal to all the hon. Members in this House to pay attention to one
aspect. We all stand here collectively to be able to take part in bringing about a historical legislation which
will enable us to facilitate the safe passage of our girl child from the time of her natural birth till her life
time when she will live through that life span. I appeal to everyone here that when we look at the Bill, we
should not look at it only in isolation of the Bill per se but we should consider the impact it will have on
the social fabric and on what it would mean for a society to ban child marriage. I believe that the term
“child marriage” is oxymoron. You cannot have children and have a marriage because both negate each
other.

Children are supposed to be having a childhood. In childhood, there is no place for marriage.
Marriage is for an adult who will take the full responsibility of being a partner and spending a life span
together with another individual. Instead of it, ignorance, cultural practices, superstition and worse of all
the fact that we attach so little value to a human being in the form of a girl child is what demeans all of us
collectively as a society. How sad it is that because we do not want the responsibility of our girl children
within the framework of our own family, parents and the society get together to pass this obligation on to
somebody else to get rid of a child from the warmth and the home security to another home where she is
not entitled to childhood at all. More often than not, these children go on to become mothers of other
children. Why is it important that today when we stand at the fag end of 2006 that we have found the need
to repeal the Sharda Act which was brought in 1929? It is important, first, because I do believe that it is so
late but better late than never that we repeal the Bill which is really not relevant in today’s time. When we
talk of progress and development, it is a collective shame that we send our children away and get the
marriage performed. Children then become parents to other children. As a result of it, we have some
questions...(/nterruptions)



SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Are you aware that we do not allow the female
child to be born? You are always speaking about child marriage, prevention and all that...(/nterruptions)

MR. DEPUTY-SPEAKER: Radhakrishnan ji, you have not got my permission. Nothing is going on
record.

(Interruptions)*

MR. DEPUTY-SPEAKER: Shri Swain, you are not getting the permission. Nothing should be recorded.
Only her Statement is to be recorded.

(Interruptions)*

SHRIMATI RENUKA CHOWDHURY: You are absolutely right. I was coming to that. When we talk of
the social fabric that we have, when we take into cognizance the life-span of a child, we should be
allowing children to be born. You are absolutely correct. Today, in India, in the past 20 years, about one
crore girl children were killed. They have been identified before they have been born. Science and
Technology such as aminocentasis and ultra-sound have been used to identify girl children even before
they are born and they have been ruthlessly killed by the parents, by the so-called doctors who have taken
oath to uphold life.[R37]

* Not recorded

Given this kind of a scenario, it is already happening that we have skewed sex ratios in most of our
affluent States. In States like Punjab, Haryana, Uttaranchal and sadly today in the North East Arunachal
Pradesh as well as other States in the country — no one is untouched - we have a growing number of sex
ratio differences. Young men do not have women with whom they can partner or get married and stay
together today. That has, in turn, given rise to other social evils such as cross-border trafficking where sex
workers from other countries have been coming into India. It will, in the future, become a problem for us to
map diseases, to be able to identify the Indian gene pool and the DNA which has survived 5,000 years of
evolution.

Having said that, to get back to the point of child marriages, our social systems and our practices
such as Teej festivals etc. which encourage and accept child marriages would mean that we need to address
a societal change. We have to alter a mindset of practices which all of us, at some point or the other, have
endorsed and have facilitated in our society.

Today, however, given the kind of awareness and reporting that is happening, it is high time that we
put an end to this obscenity that I call as child marriage. When women across the world have been
achieving, when women across the world have surpassed and have established beyond doubt that given an
opportunity, any woman can achieve in the fields that we have today...(Interruptions)



SHRI TATHAGATA SATPATHY (DHENKANAL): They can stand on their own feet.
SHRIMATI RENUKA CHOWDHURY: Thank you.
SHRI TATHAGATA SATPATHY : Then they don’t need reservation. They can fight on their own.

SHRIMATI RENUKA CHOWDHURY: I appreciate that, but reservation would help facilitate that.

14.17 hrs
(Shri Varkala Radhakrishnan in the Chair)

Sir, study reports still show that in our country even today 65 per cent of the girls are married
before the age of 18 years. Why has the Government recognized girls to be maturing at the age of 18 and
boys at the age of 21? There is an anatomical, physiological, biological development that need to be
completed as well as mental development. That is why we take cognizance of that. When we tell our
children that they cannot vote when they are 15 years of age, we do not allow them to drive or to drink,
then how is it that we think that they are capable of getting married, or becoming mothers in turn or parents
in turn and that they would be able to have the maturity of decision making which is required in a marriage
or a partnership? Is it not a skewed way of looking at our own people where on the one hand we say the
law applies to them but on the other hand we are happy to dump them from our homes and our lives and
report them as somebody else’s responsibility?

Sir, Bihar, Uttar Pradesh, Madhya Pradesh and Rajasthan have a high incidence of girls getting
married below 18 years where the total number of child marriages is as high as 45 to 55 per cent even
today.

Now, what are the implications of an early marriage? It would mean that on an average, if a girl is
from a certain economic strata, in the first place, she is not even breastfed by her own mother for as long as
her brother would have been breastfed and her life depends on her gender. Unfortunately, here in India
today gender is a matter of life and death. Boys live and girls die and that is the tragedy of our times.

These girls are then denied access to schools, they are made to look after their younger siblings,
they have no access to food security, much less to immunization, they are anemic, they are subjected to
untold exposures of infections and horrors and as soon as they enter their reproductive years, irrespective
of the fact that they live in a tropical country like ours where onset of reproductive years is much earlier
than in some other countries, these children are then sent off to be married and they become mothers at that
age, at that stage of malnutrition, at that stage of denial of food security and at that stage of incubating
disease whereby they, in turn, give birth to malnutrition children.[R38]

To[r39]day, we answer international communities who question India on saying that why are your
maternal mortality rates high, why are your infant mortality rates high. Obviously, it is not rocket
technology for us to realise, but if a mal-nutritioned woman child gives birth to another one, then it will
obviously have very little opportunity to survive the traumas of birth itself.

After that these children are then vulnerable to domestic violence, alcoholic husbands who come
home and beat them, abuse of different kinds, trafficking, taken away and exposed to horrors of such type



that we cannot even begin to imagine. Although, the Child Marriage Restraint Act 1929 was brought into
force nearly 77 years ago, it only brought restraint. It did not talk of prevention or removal.

Some of the issues that we have addressed in this are strengthening some of the old legislations, but
mostly we have put in preventive checks and positive checks into this Bill so as to enhance the security that
can be provided for a girl child in our societal structure today.

Earlier, we only sought to restrain, but not its prevention or prohibition. The procedure under the
Act today is to prevent the solemnization of child marriage, because those provisions were so cumbersome,
and we have made it much more user friendly and much more hands on.

I look towards all of you, my respected colleagues here, and I know that I will have your support
across the board. I am looking forward to your interventions and your contribution to this very important
Bill and your valuable suggestions will help us to be able to steer this Bill not only to remain as a piece of
paper, but to become an encompassing comprehensive Bill, which will facilitate the transition of this girl
from being a victim to remaining as a citizen as the Constitution has enshrined and envisioned for her.

I would like to discuss some of the important features and amendments of the Bill. The two broad
areas that we have set are to prohibit and protect and provide relief to the victims to child marriage because
I refuse to accept that any child can give his or her consent. They are children, they are coerced, bullied,
black-mailed, emotionally exploited and quite often under duress. So, I would see every child who marries
in this country as a victim and it is to these victims that we have given the strength, the exit policy and the
ability sustain themselves after we have dealt with their offenders.

So, I leave the floor open now to all my hon. Colleagues and I am looking forward that you will
address the new sections and that you will give us your valuable suggestions and then in my concluding
remarks I will be able to address what all of you are going to say.

A very forward looking clause which some people in the Rajya Sabha raised, but which you will see
1s that any material exchanges between the two contractual parties, is that the Bill even applies to them,
that these material gains will be returned to the families so that there is no loss of material things incurred
by these families as well as the very important thing that any child who is married before she attains the
age of adulthood can call off the marriage. It will be rendered as null and void and any off-spring born
within the framework of that is deemed as legitimate, but that she has the exit policy. [r40]

In the eventuality, she is a child who has been forced to trafficking or who has been promised under
false impression about marriage, taken away and exploited. I thought, it is imperative that we give that
child another chance and another opportunity to live.

[ look forward to hear from all of you.

MR. CHAIRMAN : Motion moved:

“That the Bill to provide for the prohibition of solemnization of child marriages and for
matters connected therewith or incidental thereto, as passed by Rajya Sabha, be taken into
consideration.”
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI B.K.
HANDIQUE): Men also support it.
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SHRIMATI C.S. SUJATHA (MAVELIKARA): Thank you Mr. Chairman, Sir. At the outset I congratulate
the hon. Minister Shrimati Renuka Choudhary for introducing the Bill on Prohibition of Child Marriage. I
have gone through the Bill and I agree with the legislative intention and I welcome those provisions. The
appointment of the Child Marriage Prohibition Officer is considered an important measure to help
preventing the child marriage. As this is a very serious problem with long history and social attitude, that
measure alone would not help. The question of child marriage is a matter of great social concern. It is often
debated in the House and outside by the civil society. Even though there are laws in this country to prevent
the incidents of child marriage, still this practice has been continued unabated in various parts of the
country.

Roop Kanwar committed Sati despite the law is there to prevent Sati. Dowry deaths are here almost
everyday and there is a law preventing it. The child labour is banned by law. But India remains the country
with largest number of cases of child labour.



In a recent incident in Madhya Pradesh, an Anganwadi worker, Shrimati Shakuntala was brutally
attacked and her hand was mutilated when she tried to prevent a child marriage being conducted in a
village. It is important to note that this incident took place in full view of the public who gathered at the
venue of the marriage. It clearly shows the mindset of the society.

So, just legislations alone would not help prevent such evil practices. It is imperative that
sensitization of the populace and the law implementing agencies is simultancously done. There are many
laws pertaining to the protection of women. There is law against dowry, law against dowry, law on equal
remuneration for equal work, law on prohibition of child labour etc. [MSOffice44]

On the ground level, the measures stipulated by these legislations are not practical in their real
spirit. The major hurdle, I feel, is the age-old backward thinking of the general masses based on the feudal
values of the society and the indifferent attitude of the implementing agencies.

To overcome this situation, the mindset of the society has to be changed and for that, the
Government can do lot many things. In this connection, larger representation of women in the Judiciary
and the law-implementing agencies is a must. There is a need to enhance the awareness in the society. The
local self-governments — Gram Panchayats, Block Panchayats and District Panchayats — should be
involved in the process of implementation of law and should be given more powers so that they may create
awareness in the society against malpractices and could become an effective instrument in brining to notice
all such incidents as also the implementation of the law. The women organisations could also be utilised in
this direction. The Anganwadi Centre, which has units in almost all villages in the country, would be a
great instrument in spreading awareness, but the condition of anganwadi workers is pitiable. The
remuneration paid to them is meagre. I would request the Government to provide them incentives so as to
enable them to participate in this process.

Then, awareness on such matters should be created among the students right from the primary level
onwards and their school curriculums should contain lessons on the problems of the women.

I strongly feel that the political parties and mass organisations in the country should adopt a
positive approach to the problem of women and play a leading role in creating awareness about the
atrocities committed against women.

14.47 hrs
(Mr. Speaker in the chair)

The Government should take necessary measures for helping political parties and mass organisations to
discharge these responsibilities.

I support this Bill.
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MU W1 UTae fhAr 8, SHd fU 89 Audy 98E od &1 3 & GI 89 39 difadn e b1 gwee w2l

SHRIMATI V. RADHIKA SELVI (TIRUCHENDUR): Sir, thank you for giving me the opportunity to
participate in this Prohibition of Child Marriage Bill, 2006.

This is one of the important Bills. I can proudly say that I come from a State where no child
marriage is in practice. When two children marry, they cannot result in a successful unison.

The Minister regretted that despite signing all the Conventions on Child Rights and Marriage, India
still has the highest infant mortality rate and maternal mortality rate. The practice of child marriage is
prevalent in the country due to poverty and social attitude.

As per the 2001 census, nearly 35 per cent women are married between 15 and 18 years of age. In
this, three lakh girls below the age of 15 gave birth to at least one child. Indian culture and tradition does
not allow girls to step out of marriage even in child marriages. Moreover, society also does not support
these girls. It is high time now that the tradition and culture need to change along with the law.

We need to build capacity of the girls and equip them with knowledge about the rights and laws that
would help them. The first State to come out of this social injustice to women is Tamil Nadu. Social justice
was started by Thandai Periyar in Tamil Nadu; it was continued by Dravidian leader Arignar Anna and
now it is followed by our dynamic leader, Tamil Nadu Chief Minister, Dr. Kalaignar Karunanidhi. During
his regime as the Tamil Nadu Chief Minister, there is no differentiation between male and female child. He
implemented equal rights for both male and female in the ancestral property. The Tamil Nadu Government
encourages the girl children by giving Rs.15,000 to the girls who are getting married after the age of 18

years, if they have studied up to 10th standard.

When women come up in life, the country will develop. Tamil Nadu Chief Minister, Dr. Kalignar
Karunanidhi believed in this concept and has allocated 33 per cent of seats in the local body election. Dr.
Kalignar is the first Chief Minister to do this. Now, all of us can see that Tamil Nadu State has developed
manifold which is because of the guidance of the Chief Minister of Tamil Nadu. Other States can follow
this model so that India can develop and prove its supremacy in the world soon.

With the present Bill, if the girls who marry under the age of 18 years, without their consent, then
such marriages can be declared void. This is a welcome provision. Moreover, there are penal provisions
which should be made stronger.

With these words, I conclude my speech and on behalf of the DMK Party, I support this Bill.

SHRIMATI ARCHANA NAYAK (KENDRAPARA): Sir, thank you for giving me an opportunity to
participate in the Prohibition of Child Marriage Bill, 2006.

First of all, I would like to extend my full support to the hon. Minister, Shrimati Renuka
Choudhury, for bringing a Bill to end the uncivilized system of child marriage prevailing in our country

even during the 215 century.



It is really a curse of India that even after passage of half a century after our Independence, the
barbaric system of child marriage is prevailing in our country. It is high time that we stop child marriage
from our country.

The recent study shows that 65 per cent of Indian girls in Rajasthan, Bihar, Madhya Pradesh and
Uttar Pradesh are married before attaining the age of 18 years. Section 3 of the Bill says that the marriage
shall be ‘voidable’ if the contracting party says that she was a child at the time of marriage. But Section 3
(1) of the Bill stipulates that for annulling a child marriage by a decree of nullity can be filed in the district
court only by a contracting party to the marriage who was a child at the time of marriage.
[MSOffice49]There must be provision for filing such petition in the Session’s court rather than in District court at a

far away place.

The other provision of Section 3(2) says that if the Petitioner is a minor, the petition may be filed
through his or her guardian or next friend along with the Child Marriage Prohibition Officer. We know that
we have Dowry Prohibition Officers in the country. How far are we able to prevent dowry in the country?
Unless and until the rules are made stringent and society is forced to follow them, it cannot be
implemented. Hence, to stop child marriage, social awareness is needed very much.

At the same time, there must be a provision in the Act that the rule is not misused. A genuine
marriage can be stopped if somebody obtains an injunction from the court under Section 13 (1) of the Act
by misrepresenting that it is a child marriage.

Therefore, I would request the hon. Minister to incorporate necessary stringent provisions in the
Bill to make it fool proof.

Once again, I congratulate the hon. Minister for this historic Bill. With these words, I would like to
conclude my speech.

SHRI PRABODH PANDA (MIDNAPORE): Thank you, Speaker, Sir. I rise to support this important
Prohibition of Child Marriage Bill, 2006.

It is a matter of great concern that in many parts of our country child marriage scenario is very
much there. It is very much disturbing and is a subject of deep concern. We will have to curb this practice
of child marriage in the country. There was an Act earlier, the Child Marriage (Restraint) Act, 1929. That
was not adequate and I may say that it was becoming obsolete. There have been recommendations made
by the National Commission for Women as also by the National Human Rights Commission. I thank the
Minister categorically that she and her Ministry considered most of these recommendations. This is a
legislation related to entry in the Concurrent List and the Seventh Schedule of the Constitution of India.
The Union Government circulated the proposed amendment, suggested by both the Commissions, to the
State Governments. Most of the State Governments have sent their opinions and endorsements to the
Union Ministry. So, it is a welcome step and I must thank the UPA Government for bringing this sort of
legislation. But, Sir, legislation alone is not sufficient to change the mind-set of our society. I must say
that it is the legacy of the medieval age of our country. We must refer the Manu Sambhita in this regard.
What is the attitude towards the women in Manu Sambhita? According to this, women should not be given
independence. I would like to quote:



“PITA RAKSATI KAUMARYE
VARTA RAKSATI YOUBANE
RAKSHANTI STHABIRE PUTRA
NA STRI SWATANTRAHARTTI. ”

This is the idea of the Manu Sambhita. [R50]So this is the idea of the medieval ages and this is the attitude
towards the women of our country. So, in order to change the mindset, an awareness programme should be there
and some sort of positive steps should be taken in this regard not only by the Union Government but also by the
State Governments, Panchayats and even the social organizations. I may refer to Renaissance of Bengal, Ram
Mohan Rai, Vidya Sagar and Vivekananda who have done so many things and we may refer to them. So, the
passing of this legislation and appointing officers at different stages is not sufficient. I would say that awareness is

required.

Once again I thank the Minister and the UPA Government for bringing this legislation. I support
the Bill.
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SHRIMATI TEJASWINI SEERAMESH (KANAKAPURA): Sir, I would like to compliment the Chair
wholeheartedly because you are always very supportive and always showing a lot of concern and kindness
towards the women’s problems in this country. I would also like to compliment all my sisters who spoke
on this very painful issue. But, at the same time, when we are painfully speaking on this most crucial
problem of the girl child, particularly who are entering into the marriages, I can see two extreme examples
in the world. On the one side, Indian origin Shrimati Sunita Williams is enjoying here space walks in the
space and who made us all proud and, on the other side, many innocent unfortunate girl children or women
are entering into the cruelest practice 7of sati[a54].

So, it makes me sad all the time. But, anyway, with the support of the august House, with the
blessings and the strong support of the UPA Chairperson Shrimati Sonia Gandhi and our hon. Prime
Minister, Madam Renuka ji brought forward this amendment to the Prevention of Child Marriage Act and
the repeal of the Child Marriage Restraint Act, 1929. It has brought me some ray of hope that we can end
this evil practice.

This Bill aims at preventing child marriages, particularly girl child marriages and to rehabilitate the
innocent, victimized girls who are pushed into forced women-hood at the tender age. Tender age means
that it is the age which cannot take on the responsibility of marriage. They are abusing the mind and body.
So, that is why, without healthy citizens, we cannot build a healthy nation. Therefore, it is our
responsibility to take care of this problem.

Soon after the subject of Child Marriage Restraint Act, 1929 was transferred from the Ministry of
Law to the Ministry of Women and Child Welfare in January 2006, immediately the hon. Minister has
taken steps to process the amendments to the Act and she has brought forward the Prohibition of Child
Marriage Bill. It is sad to notice that marriage of young girls and women has the acceptance and approval



of all sections of the society. It is really sad. Also, the worrying factor is the reduction in the rate of birth of
girl child. It is really worrying. Already, we have debated this issue. It shows the seriousness of Parliament.
In the North-Eastern Region also, it is declining. It is so because India is having different cultures,
traditions, races. As my sister Sumitra ji has said, it is our duty to keep up our tradition of 5000-year old
Indian-ness. For that, at least we must maintain healthy mothers. Child marriages are taking place cutting
across income, cultural, traditional, ethnic and religious barriers. It is a worrying factor. The media can
play a vital role in this. Today, globalization and access to glamorous material is there. The media can
really spare some valuable time to educate the innocent people of the country where they are contributing a
lot. So, it is the responsibility of the media to do this.

Apart from poverty, strong and blind belief, superstition, illiteracy and age-old traditional practices
are aggravating this problem. Society needs overall development. For that, not only social development but
also economic development is necessary. If economic development reaches every nook and corner of
women, then, they can decide. As my sister Karuna ji has said, women can decide, mothers can decide on
the fate of the child, particularly the girl child. But unless we get the economic independence, it will not
resolve the overall issue at one time.

The poor girl children are treated as animals. In my State of Karnataka, in the coastal belt, poor
parents are indulging in trafficking of young girls. Some rich people from the Middle East are involved in
this. That problem needs to be addressed. It is a shame. Really, | share my total concern with Ranjita ji and
other colleagues as also the hon. Minister who spoke on this. We should hang our head in shame that flesh
trade is flourishing. In the flesh market, a majority of the girls is pushed into trafficking. So, unless we
stop this, we cannot say that this is our great India, Mera Bharat Mahan. We cannot make all these
statements. We must introduce stringent punishment. In this regard, I also urge upon the media to take care
of this. More progrmames are sexual in nature. It also provokes and instigates people. A lot of harassment
is inflicted on the girl child.

At last, I would like to address this problem. Child marriages are not only taking place among the
backward and tribal people but even learned VIPs are indulging in this. I am very much pained to say that
even learned representatives, VIPs who come from elite society are also indulging in this. At the age of 60-
70 years, some men are marrying gitls of 9 years, 10 years and 15 years. It is really a very shameful thing. I
expect the hon. Minister to introduce not soft punishment but stringent punishment. She should introduce
life term for those who destroy the tender age of the girl child. She should introduce life-term, if not capital
punishment.[rss)

They really deserve capital punishment because they take away the right of the girl child. So, I
appeal to the hon. Minister to introduce more stringent punishment for such people.

Then, we should also sensitize our police because police will not take up cases when they approach
the police station. So, we need more humane police personnel to take up these cases.

We have to make use of our Anganwadi workers who are very helpful and committed to this cause.
We should involve our panchayats also in this because some accountability is needed at the grassroots
level. Through the panchayats we can educate the people about this evil and create awareness among them.

The child marriage denies the girl child the right to good health, nutrition, education and economic
independence. In the name of marriage, they abuse the child’s mind and body. It is the cruelest offence and
this leads to domestic violence also.



With these concerns, | would request the hon. Minister to go ahead with this. She has the fullest
support of the Parliament including our Speaker who is behind all of us and also the Opposition. We are all
behind the hon. Minister on this. With these words, I support this Bill.

MR. SPEAKER: Well, the Speaker is at least very proud of being the Speaker because of the high level of
debate that we are having on this Bill. I wish to compliment all sides for their wonderful contribution on
this very important subject.

Now, I call Shri Suresh Prabhu to speak. I am sorry, I can only allot four minutes to you.

SHRI SURESH PRABHAKAR PRABHU (RAJAPUR): Gender bias is not good. Since women are only
speaking, I thought I will also speak.

MR. SPEAKER: You should have asked the lady Member of your party to speak.

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI RENUKA CHOWDHURY): No, Sir. I want the men to speak.

MR. SPEAKER: They are the culprits!

SHRI VIJAYENDRA PAL SINGH (BHILWARA): Sir, I must also get time to speak because only lady
Members from the BJP are speaking.

MR. SPEAKER: All right. We are having a very high level of debate. | am very happy and proud.

SHRI SURESH PRABHAKAR PRABHU (RAJAPUR): Mr. Speaker, Sir, let me also join my other
colleagues in not only supporting but also complimenting the Minister for bringing this legislation.

Marriage is supposed to be a conjunction of two souls, two families and beginning of a new life of
two individuals. But many times, when you get into wedlock, when two individuals marry, it really is a
marriage between two individuals. But when a marriage is solemnized by someone else, who is not a party
to the marriage directly, the individuals who are marrying do not know what they are doing because
somebody else is getting them married and that is why, child marriage is, in fact, not a marriage between
two individuals. It is a connivance or a conspiracy hatched by others who are going to reap benefit out of
this arrangement and, therefore, the people who are getting married, rather than beginning a new blissful
life, are actually going to have a tortuous journey ahead of them. Therefore, this type of marriage has to be
stopped and nipped in the bud. That is why, this law is the beginning of a process which will actually help
the people not to engage into such an arrangement which will actually create problems for them. Therefore,
as I said, I really support the Bill and I also compliment the Minister.

Sir, the issue is, when we pass the law in this Parliament, it provides us an enabling environment. It
only helps us to deal with the situation legally. But that should not be an end in itself. I would request the
Minister to look at the possibility of creating an atmosphere wherein the law will be implemented by those
who are really as committed to the cause as we are when we are passing the legislation. We always feel that
there is a huge gap between the spirit of the law, the letter of the law and what we finally see, at the end of



the day, as the implementation of the law. Therefore, the responsibility of the Government now is this. The
Government should create an environment in which we would be able to take the thinking of all of us, for
which, Sir, you have complimented all of us, and our spirit forward to the grassroots level, to the villages
where the problem is actually going to surface. We all realize it, we feel about it, we are sensitive about it,
but they are the ones who are going to take action on it. [R56]T[r57]herefore, that is my first point as to how
to get into it.

Sir, here I would like to make some suggestions. In the last Session, we passed another law,
welcoming, very forward looking, very progressive legislation, that is, dealing with domestic violence. We
are already dealing with the problem of child marriage, which is one part and child labour 1s another part.
So, domestic violence is one, child labour is another issue and child marriage is the third one, but it is not
the same problem.

I feel you create an institution at the district level, maybe eventually at the level of local self-
Government, that is, Gram Panchayat wherein, at least, one person may be elected by the villagers
themselves to look into all these 1ssues in a comprehensive manner. The Ministry will have to play the role
of training these people. Unless you train these people, it is really not going to happen because to accept
that it should be sensitized to do this is not really going to work. Therefore, we must create a new breed or
a cadre of officers and people who are actually as sensitized to the issue as is required and then they are
going to act at it. So, [ would request the hon. Minister to prepare a list of such officers.

The hon. Minister has very rightly left this responsibility to the State Governments. As you are
aware, the State Governments are supposed to create family courts. How many districts of the country
have family courts? How many of those courts have judges? How many of those judges are as sensitized
as they should be. Therefore, the first and foremost requirement or responsibility will begin with the
Parliament and that responsibility will have the beginning with the responsibility of the Government to
begin and [ think, that should be to sensitise this.

Sir, there are two-three other very important points. Firstly, you must ensure that all the births that
take place in the country — there is a law which hardly implemented — should be registered as soon as
possible. For example, the relationship between the birth and this law. How do you justify and how will
you establish the age of a child that the boy is 21 and the girl is 187 In many cases in the villages, in the
absence of proper birth records, there are a lot of litigations for nothing. People usually say that this girl
looks bigger than what she is or elder than what she is. So, birth registration is important.

Secondly, there should be compulsory marriage registration. That is again not required under the
law today. [ think, if you do not insist on registration of marriage compulsorily, the arrangement which
will be primarily entered, how will you prevent the child labour. Therefore, compulsory registration is
necessary.

In addition to that, we have already amended the Constitution to say that we want to make sure that
there will be compulsory education at primary level. 1 think, this is about the time that we really
introduced this spirit that we have already passed a law into a proper implementable fundamental right
given to all the citizens so that there will be a compulsory education, at least, till the age of 15 so that
automatically a child who 1s going to enter into marriage will be able to make an informed decision, an
informed choice. Therefore, this will be required.



Sir, there are two other general points. We are already talking about domestic violence, as I was
mentioning about it earlier. Why not create compulsory, at least for a Taluka, a proper court which will
deal with issues related to family, related to inter-personal relationship, which does not affect the society?
These are the issues which should be handled in a very delicate manner. We should not leave it to the
district court in which people will be coming and there the criminals will be tried as well as such issues
will be tried. These are the issues which should be dealt with a lot of care and caution. Therefore, we
really need to create that if you really want to take care of all the issues.

Sir, the fundamental problem that persists and which actually is manifested into such socio-
economic problem is the socio-economic conditions of the people. Unless we target that in a very effective
manner, we are not going to solve this problem. I was hoping that we will be able to discuss the Five-Year
Plan today, but I am told that the Five-Year Plan will not be discussed today because normally the Five-
Year Plan targets are not supposed to be met in five years. They are met much later. So, probably, we
thought, why should we discuss now, we can discuss it even after three years when we will be able to do
it. So, probably the socio-economic conditions should be properly taken into consideration and that is why
I thought, it will be discussed.

MR. SPEAKER: It will be very seriously discussed.
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MR. SPEAKER: We all must ask ourselves as to what we are doing to stop this.

Now, Shrimati Minati Sen.

SHRIMATI MINATIT SEN (JALPAIGURI): Sir, on behalf of my Party as well as myself, I rise to support
the Prohibition of Child Marriage Bill, 2006.

Sir, I am of the opinion that the problem of child marriages is correlated to lower level of literacy
and poverty. In most of the cases, the women are treated as lower than second class citizens, and as such,
they do not enjoy to give any opinion in any matter, be it marriage of herself at minor age or marriage of
her daughter. [ strongly demand a comprehensive action plan for upgrading the literacy level and
economic empowerment of the women to bring them at par with the male counterpart of the society.

Sir, it may not be out of track if I refer a recent Report of UNICEF titled ‘the state of Children
2007’. [R59]

[£60] The Report states that in the women headed Gram Panchayats of West Bengal, the roads are

better; drinking water supply is better; more girls can go to school; and more health workers visit the
villages.

This proves that if women are allowed to enjoy power like their male counterparts, they can prove
themselves to be worthy.

Sir, the objective of this Bill is obviously to give more teeth to the Acts already in vogue for
prevention of child marriage. This Bill is a welcome step, no doubt. Let us hope that we may not have to
come again on the floor and lament that we need some more teeth to protect our children from child
marriage since the present Act is not sufficient. I also hope that the law maintaining machineries of the
Government will act at the right moment to prevent any child marriages, and the guilty will be punished.

Lastly, Sir, I demand compulsory registration of all marriages and request the Government to bring a
comprehensive legislation. I would also request the

Government that the fees of registration of marriages should be within the financial means of the poor
villagers. I would also request the hon. Minister to take into consideration the recommendations given by



the National Commission for Women.

Once again, I render my support to this Bill.

SHRIMATI SANGEETA KUMARI SINGH DEO (BOLANGIR): Mr. Speaker, Sir, [ rise to
wholeheartedly welcome and support the Prohibition of Child Marriage Bill, 2006. At the very outset, |
would like to congratulate and compliment the hon. Minister for bringing forth this Bill.

Sir, I would not go into too much detail. There are just a few points that I would like to make.
Firstly, I compliment the hon. Minister for including the legitimacy of the child born out of this union
despite the fact that it may be nullified.

The second point is regarding maintenance and the custody clauses included in the Bill. The third
point is on mass marriages, which are held on important and auspicious dates like Akshya, Tritiya and all.
These are very relevant points.

I also support the points raised by Mr. Suresh Prabhu regarding proper registration of births and
marriages because without that, the Bill would not have much teeth.

There was also a point raised by the RJD Member, Shrimati Ranjit Ranjan, which was very
passionately put by her, and we all wholeheartedly support this.

Madam, I would like to mention here...
MR. SPEAKER: Sorry; at this old age, do I look like a Madam?
... (Interruptions)
SHRIMATI SANGEETA KUMARI SINGH DEO : Mr. Speaker, Sir, I am so sorry... (Interruptions)

I would like to mention here that it is very unfortunate that we almost have to regard women as an
endangered species even in today’s day and age, and we are trying to bring in all kinds of legislation to
protect the rights of the girl child, woman in general etc.

Coming to the Bill, the very term ‘Child Marriage’, I feel, is a paradox because a child who has
not attained maturity as yet, is not really meant to be married and take on the responsibilities of the real
world. In today’s day and age, the pressures and stresses of adulthood, as it is, come soon enough, and it
1s our duty to protect the innocence of children, their interests, their health and development as long as we
can.[r61]

[MSOffice62] In today’s day and age where we have become extremely aware of the rights of children

and have brought in and passed Bills in the House like Protection of Children’s Rights Bill, it is only
natural that this Bill also should follow in order to strengthen the rights of the children.

As many times, more often than not, the children are forced into marriage by the elders, parents,
guardians or whoever in-charge of them, I feel this Bill is a very important step and it is socially a very
relevant Bill. Ours is a nation where the maternal mortality rate is the second highest in the world
estimated at about 540 per 1,00,000 live births. Approximately 1,25,000 women die each year due to
pregnancy and pregnancy-related causes. The high maternal mortality rate is attributed to certain factors



like poverty, malnutrition, anaemia, lack of health care during pregnancy and most importantly,
biologically the young girls are undeveloped as they are under-nourished and underage.

Also, the infant mortality rate in our country is very high. It is estimated at 62 per 1000 live births.
In rural India almost 60 per cent of the girls are already married off before they attain the age of 18. Nearly
60 per cent of the married girls become mothers before they attain the age of 19. As a result, not only does
the health of the mother suffer but also the babies are born below the average birth weight. So, all these
factors are very important when we talk about prohibition of child marriage.

Early marriages, as we all know, deprive the girl child of access to proper education and economic
independence. Unfortunately, the girl child in our country by and large, not only in rural India but also, I
would say, in urban India are made to feel as though they are merely a transferable and disposable
commodity and liability at best.

So, in our country the psyche is such that the moment a girl attains puberty, you know, there is
fretting and fuming in the family that the girl has to be married because the parents want to shirk their
responsibility. They do not want to spend as much on girl child’s education as on the boy of the house.
Unfortunately, they feel that looking after a girl is a big burden in our country. Therefore, sometimes a girl
is sold even under the garb of getting married as lot of our previous hon. Members have raised. I do not
want to get into this repetitive thing or what other Members have mentioned that they are used for sexual
exploitation, misused and subjected to all kinds of problems at the hands of pedophiles. This is a surprising
thing we hear about NRIs, and then you have rickety old men coming and marrying young girls who are
barely 13 and 14. It is absolutely disastrous.

Also, though the issue of female foeticide is not relevant here, I would like to mention that the
male-female ratio has dropped down to 947 to 1000 males. All these go to show that in our country women
do not have a very comfortable position.

Now, as far as the Bill goes, in a progressive society like ours where we are fighting for gender
equalities, there are two Sections. One is Section 13 clause (10) and another i1s Section 11 clause (1) where
it is mentioned that women would not be imprisoned. I would like to refer to this.

Section 13, clause (10) says: “Whoever, knowing that an injunction has been passed, has been
issued under sub-section (1) against him, disobey such injunction, shall be punishable with imprisonment,
etc., etc.”’[MSOffice63]
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It is also said — “But provided that no woman shall be punishable with imprisonment.” Though I am
a woman, I oppose this vehemently because more often than not we find that women are equally
responsible in perpetuating such crimes on women.

Secondly, the cases should be time-bound. There should be speedy disposal of these cases.
Otherwise, they just carry on and on. Thirdly, as far as custody of the child goes, I would like to suggest
that the mother should be given custody of the child. Usually even in divorce cases, this is the prevalent
custom that the mother should be given the custody of the child while the maintenance of the mother and
child can be provided by the husband.



Lastly, I want to raise two more points. One is on the CMPO — the Child Marriage Prevention
Officer. It is given here that there would be, by and large, one Child Marriage Prevention Officer in the
State or by modification a few may be added. Since it is such a revolutionary Bill which we are passing in
Parliament, I would like to make a humble suggestion that we should have one Child Marriage Prevention
Officer per district at least. The responsibilities which have been conferred on them are immense and
creating an awareness etc. cannot be done by one man alone.

Lastly, let us see what was prevalent in earlier days, the Gona system where even if there was an
arrangement by two families in rural India that a marriage would take place whenever they came of age, if
you can bring about a similar system like this that even if the marriage has been annulled in order not to
give to social evils like promiscuity and prostitution because when women are financially not very
comfortable, then there is no choice but to go into these sorts of lines. What really should be encouraged is
that a modified Gona system should be incorporated where even if the marriages are annulled, but as and
when they attain maturity they may be re-united and till then the lady may live in her own parents’ home or
since ours is a Welfare State, if the State provides a short-stay home or something like that, that would be
more than welcome. ... (Interruptions)

MR. SPEAKER : I think we should have a special Session on children and women issues where everybody
would speak without the whip.

... (Interruptions)
SHRIMATI SANGEETA KUMARI SINGH DEO : I just want to conclude.
MR. SPEAKER : I wish to compliment you.

SHRIMATI SANGEETA KUMARI SINGH DEO : I would like to convey my compliments to the hon.
Minister and request her to kindly incorporate these amendments.

MR. SPEAKER : Shri Francis Fanthome to speak now. Can you finish in three minutes?
SHRI FRANCIS FANTHOME (NOMINATED): I will try, Sir.

MR. SPEAKER : No, not only try but please do it.

SHRI FRANCIS FANTHOME (NOMINATED): Sir, let me begin by complimenting the hon. Minister for
bringing in this extremely important piece of legislation. It cannot be underscored that this legislation has
taken a long gestation. Sir, you will recall that the earlier Bengal Renaissance Movement which was
spearheaded by no less than a dignitary like Ishwar Chand Vidyasagar and Keshav Chandra Sen had
advocated the abolition of child marriages. They struggled for many decades; but could not see this
legislation in place.

It is important now that this 14th ok Sabha is witnessing a historical legislation supported by our
Chairperson of the UPA and the hon. Prime Minister. I would like to say that while this Bill brings in the
element of the dignity of the child, I would not like to think that the dignity of the child in terms of
marriage is merely an economic argument as has been mentioned in certain quarters.



This, to me, is more an attitudinal issue and more an exploitative issue. We must look at this issue
in terms of what type of attitudes do men and, perhaps, some women bring to the social order in terms of
how they see the growth of their children. [MSOffice64]

[s65] In this larger context, I feel that this legislation will go a long way in creating a new awareness
in civil society that will set in place extremely important designs that will alter the civil society in very
many manners. While a lot of issues have been stated in terms of the emotional impact, I would like to
mention that when we prevent child marriages, what we also put in place is an element that we address

children in terms of the knowledge economy, in terms of the 215! Century sensitivities, in terms of what we
consider as people responsible for building the human capital. It is in that context that I feel that this piece
of legislation would go a long way.

To me, the test of this legislation would be how we react in April next to the Akshaya Tritiya
Festival in Rajasthan. Would we be able to prevent the child marriages that are rampant during Akshaya
Tritiya Festival in the State of Rajasthan? If we are able to put in place, as I would think, the prevention of
child marriages, as was being mentioned by my previous colleague, it is a more important aspect of this
rather than the other aspects of controlling or regulating or putting in penalties because as we know, the
society in which we live in and the society to which these children are born, they have several
ramifications if their marriages are annulled or if their marriages after having been solemnised are not put
into practice in the manner in which their cultural identities relate to. So, I would like to think that the
Minister has reasonably adequate time to try and put in place a preventive mechanism in each district and
in each region so that the children are prevented from these marriages.

There are several issues to speak on, but I would conclude as you have given me three minutes. I
would like to mention that seemingly, there is a contradiction within the Bill in terms of clause 2(a) and
clause 9. I would like to draw the attention of the hon. Minister to this. While clause 2(a) defines a male
adult in terms of reaching 21 years of age, clause 9 states ‘whoever being a male adult above 18 years’.
Therefore, It needs to be clarified whether the child above 21 is reaching adulthood or child at 18 is
reaching adulthood. We would need some information on that.

I would like to support the recommendation of Shrimati Sangeeta Kumari Singh Deo when she says
that there needs to be fast track mechanisms to put into place the people who do not follow this law and
consequentially who put into jeopardy the lives of our children.

With these words, I commend and support this Bill.

MR. SPEAKER: Now, the hon. Minister will speak.
... (Interruuptions)

sficht fepvor ATRead) (STAYR) :  o7euel Weled, MY §3 al fAde e Sifvgl .. . (@raegm)
sft @RS WS (qTATAIR) @ 3[eeT HEIGY, AU g8 ol (A dioq Gl ... (@)
e Wered: Uwrm 7&l el I have given time.



... (Interruuptions)
37egeT MEIGd @ Wl oil, M7 gar EIfTY that only to accommodate you, we have agreed to this.
... (Interruuptions)
& HEIGY: 3MMSdal oil, PR MY ft 39 weafa €, a1 faa &1 Jure o) Sfvm|
... (cTagm)
MR. SPEAKER: It is only to accommodate you. Please do not embarrass me here.

... (Interruuptions)
sfarcht fopRoT ATRast @ oreme WeIGy, H SMUB! MU § 6 o q dre &1 wwa el . (eraer)

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, I would like to speak a sentence. I have to
make very important point.

MR. SPEAKER: Everything coming out from you is important.
... (Interruuptions)
MR. SPEAKER: Then, you should have been the first speaker of your party. I will not allow you.

... (Interruuptions)

sfract fopvuT AR (STAYR): AN Sienel Weley, ardl fadte fawer fadere, 2006 @@t wRgd g 21 § 99 fa @t
UdH a1d B RS HAl S BT AT 3MMDid AT ATl gl Fad Ugad 39 fordl & [ swa fIwr sw-aeik a0 & &
al U MR # 8 JR[MSOffice66] T8 WIRA ¥ T8 qA1 HRA & @l AFRST W AR 8T &

SHH O SRR & (ard’ v @1 AT 8, SED dR H # AT HAL Ol B S bl den argi
a8l R W 9 fdaE 3 RN g, I A <@ B owRd ol a [JdrE Ue Qe Hied 8 dad Brd a9 9 I8
AR Bl 8 9Tg, H U 8 wHenlt g1 379 I8 Wiaw @ oivwd ® [P 5 aRe 9 39 AN e $l dicd He
& forv WReR 3R mgsT AU 0 ded Sl Y 39 9HRT W IR & 9| 9ES H 39 aNs Bl 9IS
TRERIG I I8 © D! 3R § @1 &1 SNige HRAT dA1g oIk e JArd W AFfed faars & Armw /S a3
qE B W@ 8, 99 W AT DY IHY AMGA? I8 B Had BT D AEH | T8 W6 G| 99 I6 84 Al AT
NIRRT & FA & §T9 doH%, $Y AHING DIaad & AT F AT FHORE GRS & ATH | ST IR @ 3
TR T8l &Y, 99 T 59 Gl & HIR ol gU 91 (9918 S Se ¥ B S0 AMIDT 37T ol dx aad ol ... (&
q9T)

MR. SPEAKER: If any hon. Members want to submit written speeches, they can do so.

sfracht fopror Argvad : gafog # s Al & snud darery § ufedrs Rawd & forg sam feurddew a1 =nfey st
H9-We WA Al iR wfies wWowiell W B a8 @ 3Py o F6H | TS Al 39T Bl Hied & IR A
Hel T B ... (TIUH)

MR. SPEAKER: I shall try to see that we have a special discussion on this issue.



sfraclt fopvor ArRead ;o ad Bftel Picd e WR W Flt W@ 81 dfte sPR B! dicd durad wWR W aH
dr I8 e gl @raRen B R/iif a8 qERan @ dik 9 al § wEr 81 gafay A 9l g 6 amiiie Wk W
IR B D gfc A darad TR W A died o aifs T8t TR TR o @I SieRd 8, 9 98 U TR ol @I &wHdl
Wl B # 36 GIal D A S0 T AT el gl H are df 1Y arsdl off, AR wHa @1 3ME Bl 36
[T & H 39 fd &1 i S gl

3Ma g9t A & forg wwa e, g9 forg smmuel g=rare <d gY # S1uell ad e St gl
T HEIGT  : 3MMYDI I GIST A U geRl BT ARy 2l
sfrrelt <fram wefRar (Rraeh) @ siemer S, o 991 drem & fog U fime @1 w3 < vl
.. (@maym) e, § @ agd Fewyo! a1 S daredt € St Rt A wee ¥ T @ 21 ... (@au)

LG WEIGT ¢ AW S &1 HY AAIHUA SNl BT 01 fAT| 9@ F R MMUPI [HA P a1 qe1HUE o W @ &
SITET|

... (cxayr)

sfrcft fiar weRan ¢ sremg S, oS AR WA § Ud 9gd 99l a1fie Siufava € {6 oFR w1 @1 fdarg 12 af @
Y U A A Y@ @l AT A FARE BT %A WIS AEl B gl ... (FaEH)

MR. SPEAKER: You are defying me. I never called you.

st fiar gRar : o 39 SEfIeard H1 R FH DI AMawHAT 2l ... (AIIH)

sft M sTodel (YeRYR) : oreme Sft, # Ruferad urdl ot oIk & 30 dewql faa &1 Wl &=ar ... (s7agm)

MR. SPEAKER: You have supported it. Very well, I compliment you and your party. The Minister now.

sft areeh sfel  (W{RA) @ STeua HelGd, WA HAl Sff 4 Hd1 B gaud o & ISR &1 € ara fFare w9 4
Well P & Sl ddel BT a1 A G el et | AT 3fiaia= D1 TSl | JaR YHR HRAT TS| B df 1929 #
A a1 o1 1 g dTel faare A urd| el | R FEAJAAT TORI Dbl WA H qred fqarg € § 3R AR vd gena qob
¥ JE B B AR A H afeadl @ g9 # gafod WG IR oJ & 99T W4 § el DIg 9d g T8l 8l |
GO T &3 § 12 9f B ¥ A & IFUT FARE AT E1 IS Ted AW D FHT M IMMGH! 7T IMaDHT SigfAferd
e AT 8T &1 39 DR Al difcrdrail b el Seal HR1 wrAaffiedar § @ 2

S <@ H 31 @ § P arfermstt B Yo # & AR <4 &1 wsfhal o dar & 7 8 o ued €1 e
AT Td T BT AgarT TS @1 ¥ Al @ HRa gHil | Bl BH & U GEI, GHToe Aviail b1 dediT dde
T & wWR dw Ruen e & de1 R afead @ e vd e ot ReeRt FuiRa a a9 arfear @t g@n, gor
F Erft qT T TE B BIS BT ¥ 09 IAD RIATH FHOR qvS W I S A9 o Il § WHR diferadialt @t
farr @R @ g1 Her wew F aiferaneil @ R R WER 9gd &0F I & ¥ hE1 9 § A § Wisfhd Sude @ W g
W B ABR A IR 2 6 HIS ff gt 991 8 99 WPHR IS UG & forg & # & U g FI 1 H¥d dA
& W IR AR 54 F=it 20 @ B F d9 98 A 16 IR B 9 qd & ARy aifrw B q@ ft a7 fRAarg A7 | A6
et | & arer faare &1 faiedt 1 @8 vs pafa 2l




* The Speech was laid on the table of the House

SI. AP HAANRAT (T[RTE) : el HEIGY, MU dler B AR 1, IMUehT g=uarg Ham gl

AR, MR GBI S 2| 3F THR B Avpiordi T8 A& § 2 ok ITd! 3 oraT  JA=ard vd
WRARTY & T Mede B QIR HA1 AELIF 8| DI Ud S B FaaEkt § @+ & ford ueh wn ud arat
faare @1 S gon ol fhg, FremR ¥ WoF YR # 3@ SN UHEER 8 ) € 91 o T Ud arfeie e ot e
39 3R BIH! YATY & Td agfed fdare o1 yee ¥o garl gl

WTET GRI BIYA @ GRI T (ATl &1 ABAM B H BBl #ag Hdl 81 8| 39 (A8 gR1 1Sl Ud B
P! 3R drehd el 3k Aham w1 § wgfora 8rft| fbg, gud O & &1 afSsai S ard ELd A9a v a1,
@i # g a1 aR @ €l

AR, 3 U 1 YISl UgaTdl & U GelalH B @I afoorl SSral 8, S W Ficas o ot 8l “H
16 af I | af b1

AT 39 X8 ® Yo Ud T W gfady B aifed vd e 59 T @ a9 & O geran, 89 W
BHRIATE B AR |

HAIRIAR, ASDH! B O JJAIMT & I H AT ST & Tg TRl Td g0l Tl &1 TR | 37d: ASdh! bl ARl
Td HEAN IMaWd ©l 39 T B SRV JRAGR], JaaRi Td S # Ui hell & fore Sad BT g | JAfe
WY SHGT U 991 BRY B

# 7 Yo WRHR EgHA! ArdR Rawst dign &1 gwde se e ond areH dsfedl @ ford it
2l B dSfBAl BT HH 9 R T A §Y SR dASDHI RGH a4, A 9 39D oy = wrawE e @ s

TE gl ST ST T BN fear S| 21 9t Bt AR § SW Uh oG W9dT U 8 U9 NI dR UY Hg1er
BT, M9 BT 9T AT & d8d S GBI S BT uragTe & g

1 ARE W A S ST Yoyt et W oraee ey, e are faarg J A |

* The speech was laid on the table of the House



siaet fiar wRar (Reah) @ orener wEiqy, a1at faare w9 A ol g @91 PaAfa & SR 8N WeR ard faars
b & aTg Fa g1 BY, 4 Ge Wil €1 1929 # |l aret farg Fawer siferfras o w dan gan, srer wnfedt & oi@
Agd 8 © 1 AR a1 faaE B @i A W B | A7 B e d g7 B q ured J qedi Y 9 T8t 9 P ganr
&A1 A [AHTET B AR WR AN B T A € wfedi 9@ & 9Kl € o < 81 Wl 81 a1g Ay &Ml arsfeat a1 dsd e
g @ s W g

qidt fdare & 99y aras aiferdt Qi ARG &R aNRe w9 A 9 & arg T8 8 iR 9 Qe @ 9
R IR H BEd gol A § geal U9 el B ggex ot WY SuTeT € sHaT W BRY 9gd 81 a T fAarg gl wEr
§ ot ff puur € ST ReR aftart & €1 918 89 W &1, 89 Ud S8 & 9edl o & ol Wil w8 - gui:
45 8 fr oft ®El 9 el veT| H= Yor g1 @, 91l fdarg - grer fuar & w6 g Sfla qORAT| §9 9edT HRO
3T, SRR W, WER # MG | VIS AfABI BT BH B T8,

TRE- ¥, Hled Ud 3NY H TRl I, H1 B R/l B ARt § J991, Tehdl I I, fafqeard are fa
arg agd A &l B H1fHeh BT Welleb © {6 d-ae Al 12 @ & ugdl fbar S 1 wad g1 & gl 2l

qifererelt @ gRem & ford Ren & oy TS @1 &9 § WA gU A 9e¥ WHR A AoER dF] B gl T
B I FAT FERAT Wedrsd Aro-1 , 9df ol argfea faavn, .t @ & ford drvmaadt 191 5000 W0 TS SiS
b1, el grgfgd fdarg ATSHr 5000 T4 Y Ud 9a%h ded Yd dsihal bl W TRaR &1 difed fadarg arsil

fagaes # o @ve 3 (2) # wel AT & b Al 3rofl Biget BRad THI I(SIER AGIXH © oI Aol IAD A& AT a8
@ g g1 a7t faare farRor e Y 71hd Bigd B S B SEH T A BT M FT 5

fafrae q1e1 faare &7 A & fory Tid & g o7 W RaR eqr o afe fadl daraa # 9o faae &
SR e & @ 99 R HrRIdE! 8 anfeyl

* The speech was laid on the table of the House

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI RENUKA CHOWDHURY): Sir, I rise to thank all my hon. colleagues for having contributed
so passionately, so sensitively and their great experience by which they have helped us set direction. I am
also deeply appreciative that I have been fortunate to have you in the Chair today. As Chairperson of the
Parliamentary Forum on Child I am sure that you will help us to map a future that all of us have
collectively dreamed for the children. Naturally I am completely delighted that we have the UPA
Chairperson here, who has personally seen to the ICDS Schemes and taken interventions for children for
benefiting the future of our nation.

All of us have spoken from our hearts today and this Bill has got support across the rank and file of
this House and there is a whole society and a global situation where people are looking towards us. Why is
it that we are bringing in these legislations?[r67]

As Sumitraji has mentioned, this is part of the series of legislations that I intend to bring to
facilitate the safe passing of the lifetime of girl child in our country. Today, it is a matter of collective
national shame that one crore girl child have been killed in the last 20 years in our country using science
and technology against them, identifying these infants in their mother’s wombs and parents then turn



killers. Why has this system evolved? &1 @ed € b i favarr 8 &1 @ed € fr g Ifo-Rarar € F &R <o 3t
TRARTG 2] DI Al IR BET © [P AR ded] Bl B9 Gaol DI A H Tl &7 BT Al AR HEdl ¢ [P 3o gl B
& H I § Usl X WX @, SR IR H BIT 27 B a1 Afo-Rarst & 6 gw@ o1 w9 § wax 9= e e e

Sme? This shame points to whom? Towards all of us collectively. We have to take responsibility for our

national issues. We cannot say that Governments are magicians who will bring change. Legislations like
these are brought to help set up a framework. U& faen fewm & oy 89 & @ €1 U Yol A9 & A 89 94
BIH! IR O U8dH & &I BIf Bd &1 But to set directions does not help us implement it if we do not take
the responsibility of implementation. #¥ “1gd1 3R @&+, We are the people, we have constituencies which
cover and reflect the entire India in these two House. 3/@%ell @R 3 w@ v&d & But they are not as adequate
as we are.

We are one in the million in this country of 800 or one billion people today. We are literally one
in a billion. We have the strength; we have the wherewithals; we have the confidence of the people we
represented in this House where we can go out and ensure that such things do not happen in
constituencies. This will set the direction and trend for other people to follow and when you say something
it impacts the society. You are the opinion-makers. Having said all of this, why has this situation
evolved? Laws of inheritance, properties, access to health, ability to access credit, and ability to give
collaterals such as land and buildings remained with the men. Men were the masters and the women were
the transferable commodities. Even noble ideas like Shree Dhan which a father gave to the daughter in lieu
of compensation of the fact that she would not have earned wealth or inherited wealth, quickly became an
instrument of dowry, which went on to define the girl’s lifetime.

Growing materialism transferred that girl’s life to be rated by what she brought and she dies a
dowry death equal to a refrigerator or a cycle or a television or any of these if she did not supply, she was
killed. Her life was considered less important than any of these material things. Along with that, IPC
Section says that if you speak to a woman in an abusive language which is denigrating to her status as a
women, it is a culpable crime. But has anyone defined what the status of woman is?

Today, in this country, the Constitution recognizes man and woman as equal. But that equality
remains on paper. Legislations empowered men, including the Hindu Undivided Family, the Income-Tax
Act were having a son gave you exemptions but having a daughter was not defined. Today, when we talk
of these issues, we have to look - does a rural poor family have any budgets for a woman’s health?[r68]

[MSOffice69]A man will spend Rs.100 on a bottle of turrah, but not Rs.50 on woman’s pair of glasses that

will enable her to see. A lot of men told me, Afeen &1 geo= Afzar & g1 oMRER A 3R 79 & Al 1T Tl &
Aifeh IE BT T 87 TE BT gAY & RAP MRT UG B g M, A & Ot ® 6 oD @1 @Al R Al
& WY TEl @ Al SH F$d W Hodr Fhd § R A-G B B BT I I8 B BT YA gH! el 2] T IH [OIRT B
grg ft Sud g H 98 SRR 7@ g1, Rd a8 o 9\ @1 @dr 9@l Why does she subject to become a
victim of domestic violence? It is because she feels that the violence of one man is preferred to the
violence of 10 men, if she steps out of the security of the so-called home.

Today, 1 have to intervene into the homes with Domestic Violence Act because there is no security
in the home any more for women. The girl child, the women, @ &7 Afd-Rarsii & siex dero—ar diaex
Gd & S¥1 R @ i} 98 dare @ okl 2l She has no voice to reach out to the world and say, ‘help me’. The
man who she is married to, who pledges, MRaR 371 SRAA! 4, 89 TAT Ao =1 Rar 8 8, DA A T B &4

oW & forep! 8H Sert 78l ot | @1 8F Oed T8l & b fhit @ fer AR &A1 IRt dE 87 Do we not know
that if you take away somebody’s money, it is a crime? Do we not know that if you take an ex parte




decision, you can answer in the court for that? Yet, a woman is never asked how many children she wants
to bear. What is worse is this. @&+ a1 o sigfawam g <fds dau qe1 sufavam 78 & & et draar g f&
3iRd @ e & 6 S IR § ga-prANE et el A1 aig-dHaE i1 el oneHl & g1 H 7 P a8 9@
Si=fal & a1 9¢1 This is a medical, biological fact. But their own weaknesses are transferred to women and
women are made responsible. That is why, men, to protect their own lives, to protect their own turf and
then start violence on other women so that they remain secure, that their sons are forced to look after them,
that their sons are made dependent on their mothers and they cannot move out, and they cannot have
healthy relationships with other women.

So, my dear colleague-Members, we have this collective responsibility; this Bill is not going to
alter the mindsets, but yes, it will impact on the new generations, on the children today who have access to
education, who have access to nutrition, who have access to health securities, who can have immunization
and go to a full-life, hopefully this generation of young people will grow up thinking that it is unnecessary
to hit a woman, that it is cool to be respectful towards a woman.

Sir, very early in India’s Independence, Shri Rajiv Gandhi Ji envisioned this. Today when this
House refuses to pass the Women’s Reservation Bill, it saddens me because that Bill is not about the
numbers; it is not mathematics of politics that we want this for; it is not because women want to replace
men in Parliament, because then we would be lacking in ambition! We want to be recognized because we
are important like the warp and weft of a cloth that when we weave them, then they become a cloth — so,
women and men contribute together to the social fabric of our life.

Today we have reservations at the panchayat level. Rajiv Gandhi Ji, with one signature, empowered
ten lakh women across the country who now participate in grassroots decision making. I am very happy to
inform the House that today the reservation was for 33 per cent and today, across the country, we have 42
per cent of women in panchayati raj, taking decisions. [MSOffice70] [R71]When Rajiv Gandhiji brought in
18 years of age and that empowered the youth to vote, a lot of people criticized him. They though that it
was political opportunism. They failed to see the vision that he had. That will keep the children not just
dreamers of their dreams but as architects of their future and that there will be enabling procedures which
will help these children translate these dreams. I hope that we will be around to see those children one day
in this Parliament where they will address what affects our country and its collective future.

It is because of these reasons that we are bringing in a slew of legislations to facilitate the girl
child. What 1s her life today? First she 1s denied birth. Then, she does not have the financial securities.
Then, the mother does not breast feed her as long as she breast feeds her male child. Then, she is not sent
to school. She is kept to look after the animals at home and her younger siblings to whom she becomes a
proxy mother. She has to learn to cook the food. If she is lucky, she is sent to school. It is because of this
Government which has said that you must have access to school. We have brought in Sarva-Shiksha
Abhiyan to facilitate this. If she reaches the Aganwadi Centres which we have established, we can give
them the Mid-Day Meal Scheme and they can have access to immunization, if she can stay unmarried till
the age of 18. If she is lucky she will marry some man. Then, she will have to survive. If she does not
give enough dowry, she will be burnt. Then, her husband will drink and indulge in domestic violence at
home. Then, the return journey to her mother’s house is supposed to be only as a corpse. Is this the status
of women that we are talking about? Is this the enabled, empowered and progressive society? Do you
think that we can go forward and take that quantum leap into the future if we leave 72 per cent of our
population behind? That is what women and children of this country constitute today.



A lot of Members have made some very valuable suggestions. These suggestions are being taken
on board. There are some clarifications which I will immediately give. Some one has asked why is there
dichotomy in the age group. The girl is recognized at the age of 18 as adult and the boy is recognized at
the age of 21 as adult. That is why the dichotomy has been given. People question us on IMRs and MMRs
as Sangeetaji has very rightly pointed out infant mortality rates and maternal mortality rate. It is no
surprise. It is not rocket technology. If children give birth to children and malnutrition children at that,
what do you expect? Most of us are farmers in this House. Do we not know that when you want a good
crop, your land has to be ready? How do you suppose we can give birth to a healthy generation? It is 20
times more expensive to correct nutritional deficiency than to feed them. We have not addressed these
issues in the past. We are constituting a National Commission of Child for the first time. This is a historic
step that we are taking where children are going to be recognized in their own right and identities. They
will be represented by their own colleagues in the House.

The Prevention of Child Marriage Bill has passed through the injunction filed by the Prevention
Officer. Ms. Karuna Shuklaji has said that the child marriage can be declared null and void at the option of
the party over 18 years of age. That is not true. Even the child who is under 18 years of age can go and
complain and have it declared null and void. But she necessarily needs a guardian so that she is not
misguided. But her objection will stand. [R72] This is [MSOffice73]Junder trafficking. There is an
amendment which I am going to bring to the Immoral Trafficking Prevention Act. 6% WI-Q1Y &89 &3
Il HeH ol FTE I8 & difs T oreeh! &l journey will be facilitated to enable her to remain safe.

B0 g B dN H 3l HAR Hedr St 7 Rieh fhar 81 We have a child helpline number, 1098 and a
women helpline number, 1091. 931 @ & f& <9 W d we should be able to have these four digit numbers
very much like our other national numbers and a call centre at each place which can reach and help women
and children. I had also approached Shri Maran who is in charge of the Ministry of Telecommunications to
put out these numbers at every public call booth and to facilitate the call booths to take on toll free numbers
so that children and women who do not have telephones may help us to be able to save a life.

Now the responsibility of this has been given to the States to constitute Protection Officers. But we
all know, at the ground level, what the fate of it is going to be, if we leave it. So, I will look towards all of
you for support when I take steps to ensure that every district and every State will be responsive and we are
going to make States competitive so that if we do not comply with these, then they will not be able to
access other developmental areas. 1 think, they should be made mandatory and we should call for
accountability. The Government has spent crores of rupees over developmental issues and social sector
issues. Most of them obviously have not been translated into action. We have the IMR rate of 58, the
MMR rate of 407, malnutrition rate as 52.5 per cent, literacy rate as 47.8 per cent and child labour
approximately as 6.03 millions. The drop-our rate is unusually high. But the most frightening of all is the
declining sex ratio which we all are witness to.

Shrimati Sangeeta Deo said that girl child is an endangered species. She is right. This is the land
of disappearing daughters. It is we who can collectively make that change. I intend to start a nation-wide
awareness and sensitization campaign because laws, in themselves, are not solutions. Advocacy,
sensitization on a sustained basis throughout the country, well designed area and cultural specific
campaigns and a sense of value and respect for the females are necessary. Women are discriminated even
in Parliament. ..(Interruptions)

MR. SPEAKER: Not in my presence. We ignore him.



(Interruptions)

SHRIMATI RENUKA CHOWDHURY: We have attempted to address other issues such as integrated
child development services. We want to bring in an Integrated Child Protection Scheme which will put in
different checks and measures. The Kishori Shakthi Yojana addresses adolescent girls who form the prime
target group of our Child Marriage Prevention Act. The Kishori Shakthi Yojana addresses those children to
ensure that they have optimum physical weight and we are trying to do the cash transfer schemes in the
Eleventh Plan. There is the Palna Scheme at every district in which if parents do not want the girl children,
we assure them that we will look after them. Please give the girl child to us but do not kill her.

A series of initiatives are going to be taken up by the Ministry of Women and Child Development
which will enhance the value of girl child in the mind-sets of both their own parents as well as that of the
societal values.

Education remains the key area to opening the door to progress and development. The insurance
cover for survival and development of the girl child is also being examined. Health and immunization,
retention in schools and placing foundation of nutrition, health and play in the zero to six years of age are
necessary. All of us know that children in the age of zero to six lay their developmental foundation for the
rest of their life. [MSOffice74]What you eat, how you are immunized and your access to food securities
defines the kind of adult that you will become. The right-based approach for the child as has been

enunciated in the 11th

Plan is important. [ urge all the hon. Members to kindly accord the highest value to
this problem in their respective constituencies. I will be sending all of you a letter with a proforma which
has a self-addressed envelope for you to please fill in some data and if you return that to me, we will

together be able to ensure that our constituencies are truly reflective of the progress that we talk about.

Sir, I would request, through you, and it is my passionate appeal to all the hon. Members that they
fill up that proforma and send it back to us, which will help us to establish a database across the board,
something that we have not had. I also urge the hon. Members to take up the issue of sensitizing our
community. In any public function you go, even if it is not related to child marriage and domestic
violence, we must talk about it. A very few people are going to call all of you to come and address such
meetings.  But you must do it. It is really not worth our respect, if we do not tell our men not to beat

our womern.

Sir, at the grass-root level, the ill-effects of child marriage are something that if we do not
turnaround, will hold us back in our path to progress and development.

Now, I request that the House may kindly pass the amendments to the Prohibition of Child
Marriage Bill, 2006 and repeal the Child Marriage Act of 1929, as has been passed by the Rajya Sabha.

MR. SPEAKER: The question is:



“That the Bill to provide for the prohibition of solemnization of child marriages and for
matters connected therewith or incidental thereto, as passed by Rajya Sabha, be taken into
consideration. ”’

The motion was adopted.
MR. SPEAKER: Now the House will take up clause-by-clause consideration of the Bill.

The question is:

“That clauses 2 to 21 stand part of the Bill.”

The motion was adopted.
Clauses 2 to 21 were added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.
SHRIMATI RENUKA CHOWDHURY: Sir, I beg to move:

“That the Bill be passed.”

MR. SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.



